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CENTRAL ADMINICTRATI.VE IRIoCNmL
PRINCIPAL-BENC'fi, NEW- DELNl.

./// 70

New DcilNi this the 9th day of. February,

Non''-'ble Shri T-N. Bhat, Membe4~(J.)
M'bis Shri S-P. Biswas, ember(A)

1999.

Oi Murari, Prasad Sa r an 91

o/o Gh. Garat Chandra oarangi
Fiat No. 510, Gector-9,

R.K. Puram, New Delhi-22.

( t h r o u g h ~S h. 3 a ti 3 a y K u n u r, - a o v u c a t«)

App1i can t

'vciPSUS

Union of India through
the- Secretary,

I'i i n i s t r y k..' f P e 1 c> o n n e j.,
Public Grievances a Pensions,
(Deptt. of Personnel Training)
North BlocK, ' '
Central Sec;retariat,
N e w D e .1 h i ■■ 1»

Union of India through
Secretary, ^

Ministry of Nealth & Family Welfare,
(Deptt. of ilealth)
Nirman Bhawan,

New Delhi"l- .

The Principal ix Medical Supdt.,
Lady Mardinge Medical College
and SMT , Su c heta Kr i pal an i l lospi ta 1,
PanohKuan Road,

New Delhi-!.. " Respondents

ru-i ii uUdi i
A  ly

Ml. \n M f\ .

VSR Krishna for Respondents No.l«2 and
Bhardwai for R •3)

ORDER(ORAL)

Norrble Ghri T.N. Bhat, Member(.1)

'he learned counsel for respondents No.l «

produc;ed before, us a copy of an Office fiemoi anuum dac.:.'.

02.02.99 issued by Ministry of .'--lealth & Family Wei far

by W'hici i app'T'Oval ha.:s been grantcid to uiic. apu-'-ican c

P e 1 n o r e 11 e v e f.
.  ...1 for taking up the a.'-.^iSiMrimei it. 'witi i

Government of^ Jamaica. • The learned counsel for the

■f/7^



.  . /

@

I  njci f jontsnd^ thst -•f the O.h

ibid, the applicant's O.A. has become infructuous as

this was the only relief claimed by hiffi ..

2. rlowever, the learned counsel for the

applicant states that in the aforesaid 0-M. certain

conditions have been placed and the applicant would li.ke

to make representation aoainst thoSiS oonivjitioito»

\

3,. After considering the matter and the

contentions made by both sides, we grant, libei ty to tik-

cipplicant to make representation against any condition

placed in the office memorandum with which he miyiit oe

aggrieved and the competent authority shall thereafter

consider the representation and take a^..'pi o^f iate

decision. ^

.  With the aforesaid order, the O.A,

disposed of as having bec^^ni*;" inf i Uk.'tu^.^Uo

5., A copy^of this order be given today to th^
leaiTied counscj. foi boti i th"^ pai tid.n>«

/ V V /

Member(A)

(T". N. Bhat')
MemberfJ) '
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